
IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

(Special Original Jurisdiction)

TUESDAY, THE FIRST DAY OF SEPTEMBER
TWO THOUSAND AND TWENTY SIX

PRESENT

THE HONOURABLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH
AND

THE HONOURABLE SRI JUSTICE G.M. MOHIUDDIN

WRIT PETITIONNO :28700 OF 2026

Between:

AND

Rangam Rashmitha,, D/o. Rangam Narasimha, Aged about 17 years, Occ_Student, R/o. H.No.47-51, Mettupalty, W"napari'f,y, Wanapartiy Oistrict,
Telangana_- 50gi03. (Being a minor iepresenLO OV'n", father a;d n;i;;iguardian, Rangam Narasimha, S/o. Rangam Hanumanna, Aged about 46y.ears, Occ-Agriculture, R/o. H.No.47_S1, Mettupalty, "Wanapirtny,
Wanaparthy District, Telangana - 509103.)

,..PETITIONER

[ 3488 ]

...RESPONDENTS

1 The. State of Telangana, represented by its principat Secretary, Health,Medical and Family Welfare Department, Slcretariat ArifOing., Hyderabad.
Kaloji Narayana Rao University of Health Sciences, represented by itsRegistrar, Warangal, Telangana.

2

Petition under Articre 226 of the constitution of rndia praying that in thecircumstances stated in the affidavit fired therewith, the High court ma"y te preaseoto issue a writ, order or Direction, more particuririy one in the nature of writ ofMandamus, decraring the action and inaction of ine iesponoents, more particurarry
!ll"^^219 respondent, in not considering the 

'fetitioners 
representation dated26 08 2026 and in not permitting tne petitiiner to lrorit her onrine apprication andparticipate in the counseling fo*ori.rlon--i,ito MBBS/BDS courses undercompetent Authoritv euota foithe e"rJ"r-i. v"ri''ioza-zl, despite her furfiiling theprescribed eligibility criteria, as arbitrary, iffega[ un;ust and unconstitutional. andconsequenttv direct the 2nd respondeni to cJniiaer"ir," p"t,ti"."ii r"pri."liro1.,dated 26.08_2026 and permit the_ petitioner i; ,;;;i"; uptoad her certificates andparticipate in the counseiling fo=or[rion -i"ni-o 

MBBS/BDS courses under



Competent Authority Quota for the Academic Year 2026-27. subject to her eligibility,
merit and availability of seats and without disturbing admissions, if any, already
completed.

l.A. NO: 1OF 2026

Petition under Section 151 CPC praying that in the circumstances stated in the
affidavit filed in support of the petition, the High Court may be pleased to direct the
2nd respondent to provisionally receive and process the petitioner's application,
Registration and Processing Fee and mandatory certificates and permit her to
participate in the counselling for MBBS/BDS Courses under Competent Authority
Quota for the Academic Year 2026-27, subject to further orders in the above Writ
Petition, pending disposal of the same.

Counsel for the Petitioner: SRI D. S. KISHEN

Counsel forthe Respondent No.1: MR. R. NAGARJUNA REDDY, AGP FOR
MEDICAL HEALTH AND FW

Counsel for the Respondent No.2: MR. T. SHARATH, S.C. FOR KALOJI
NARAYANA RAO UNIVERSIW OF HEALTH SCIENCES

The Court made the following: ORDER



IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

THE HON'BLETHE CHIEFJUST ICE SRI APARES H KUMAR SINGH

AND

THE HON'BLE SRI JUSTICE G.M.MOHIUDDIN

WRIT PETITION No.28700 of2026
CNR No.HBHC0l0sg4 442026

DATED: 01.09.2026

Between:

Rangam Rashmitha

...Petitioner
and

The State ofTelangana,
Represented by the Principal Secretary,
Flealth, Medical and Family Wellare Department,
Secretariat Buildings, Hyderabad and another.

. . . Respondents

ORDER

Mr. D.S.Kishen, learned counsel appears for the petitioner.

Mr. R.Nagarjuna Reddy, learned Assistant Government pleader fbr

Medical, Health and Family Welfare appears for respondent No. 1.

M.. T.Sharath, Ieamed Standing counsel for Kaloji Narayana Rao

University of I{ealth Scicnces (hereinafter referred to as ,the University,),

appears for respondent No.2.

) With the consent of the parties, the writ petition is heard finally



3 'rhe petitioner in this rvrit perition has prayed fbr the fbllorving relief:

"For the reasons stated in rhe accompanyine alfidavit, it is prayed that this
Hon'ble Court may be pleased to issue a Writ. Orcier or.Dirsction. more par1icularl)
one in the nature oi \\rrir ol' Vandamus. declaring the actiorr and rnaction of the
respondents. tnorc panicularll the 1d rcsporrdent. n not consirjenng the pelitioner.s
representarion dared 16.08 1026 and in not permittinc the petitionir ro subnlit her
online appll(ation and panicipate in thc counsellins for adntrssion rnto \4BBSTBDS
Courses undrr ('ompctenr ,\uthoril) euola for thc Academic ycar jO26_27. despite her
fulflliin-q thu prescri[red elrgibilirl crrteria, as arl)i(rar]. illegal. LlnrLrst and
uncon-lrlurio'ral and uorr,equenrll dire,.t the 2,d respJnd(nl to corsrdir lhe peltltoner.\
representalioll dated 26 08.2026 and permit the petitioner to register. upload her
certilicates ard panicrpate rn the counselling lor adrnission into MBBS/BDS Courses
under Conrpctent ArLrhorir\ QLrota fbr the Academic \eat 2026-2'1- sub.ject to her
eligibilir\. mcrit and ariri abilitr of seats and \^,ithoUt dislurbinc aclrnissions. if anv
.rlrcadr . n,tto (lud. aJ .J t,.t., ..lclr oll ct r\tout.\rt.ot.du,.. a. rhr. tlon L.ie C.,t n ,,.o, d"cn,
llt and proper tn rhe cucumstances of Lhc case

4. Learned counsel lbr the petitioner submitted that petitioner appeared for

NEEI'LrG-2026 and she secured.110 marks our 01-720 in NEET uG-2026 and

obtained All India Rank No.14908L petitioner belongs to BC-D (Mudiroi)

communitv and possesses a community cerlificatc datecl 04.0g.2026 issued bv

the Tahsildar. Wanaparthr. Lnder.the Notitlcation dated (j4.0g.2026, candidates

were required to re!,ister onlinc and upload scanncd original certificates from

06.00 am on 05.08.2026 up ro 06.00 pm on 12.08.2026. The online registration

process was thercaftcr reopened by respondent No.2 through notification dated

18.08.2026 from 02.00 pm on 18.08.2026 up to 06.00 pm on 20.08.2026. The

petitioner. rvho is a rninor. could not submit the online application during the

original registration period or the reopened period due to lack of awareness

regarding the online applicarion process and the important dates. He further

submitted that the petitioner be granted Iiberty to subrnit a r.epresentation to the
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University and the University be directed to decide the said representation in a

time bound manner.

5. Learned Standing Counsel fbr the University submitted that the last date

of registration was 20.08.2026 and thereafter, merit list has been prepared,

which shall be published at the time of indicating the web option. However, it rs

fairly submitted by him that. in case the petitioner submits a representation, the

same shall be dealt with by the University in accordance with law,

6. In view of the aforesaid subrnission and in the peculiar facts of the case,

the Writ Petition is disposed of with liberty to the petitioner to submit a

representation belore the University with regard to her grievance. Needless to

state that in case such a representation is made, the University shall decide the

same within a period of two (02) days thereafter. It is made clear that this Court

has not expressed any opinion on the merits of the matter. There shall be no

order as to costs

Miscellaneous petitions, pending il any, stand closed.

SD/. C.DEEPIKA
AS STANT REGIS

//TRUE COPY//

To, CTION OFFICER

1. The Principal Secretary, Health, Medical and Fa elfare Department,
Secretariat Buildings, Siate of Telangana, nyJerabad

2 The Registrar, Kaloji Narayana Rao University of Health Sciences, Warangal,Telangana.



3. One CC to SRI D S KTSHEN Advocate IOPUC]
4. Two CCs to GP FOR tVEDICAL HEALTH AND FW, High Court for the State

of Telangana, at Hyderabad [OUT]
5 One CC to MR T SHARATH, S.C. FOR KALOJT NARAYANA RAO

uNrvERStTy OF HEALTH SCTENCES tOpUCl
6. Two CD Copies
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HIGH COURT

DATED: 0110912026

ORDER

WP.No.28700 of 2026
HE sI"1f1 € o
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DISPOSING OF THE WRIT PETITION
WITHOUT COSTS
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